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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 239/2025 

 IN THE MATTER OF  

Anil Singh & Ors.                                                                                     Applicant 

Versus 

State of Uttar Pradesh & Ors.                                                             Respondent 

 

REPORT ON BEHALF OF AMICUS CURIE IN COMPLIANCE OF 

ORDER DATED 24.09.2025 

Most Respectfully Showeth 

1. That vide order dated 24.09.2025, this Hon’ble Tribunal appointed the 

undersigned as Amicus Curiae to assist in the adjudication of environmental 

questions arising from the complaint filed by villagers of Gram Panchayat 

Laumar concerning the Sadimadanpur (G-Khand) Sand Mine, operated by the 

licensed proponent, M/s A.S. Traders (Respondent No. 4). 

 

2. That the specific mandate required a fact-finding inquiry into: (i) the 

designated route/access to the mining site; (ii) the number of vehicles used for 

transportation versus the Mining Plan; (iii) compliance with conditions for 

road maintenance and dust suppression; (iv) fulfillment of 

plantation/greenbelt obligations. 
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I. INTRODUCTION  

 

3. That the Environmental Clearance (EC), bearing EC No. 4192-3461, is 

granted by the State Level Environment Impact Assessment Authority 

(SEIAA), Uttar Pradesh, under File No. 9197-8461. The clearance is accorded 

to the project proponent, M/s A.S. Traders (Shri Ashok Kumar), resident of 

Hamirpur, Uttar Pradesh, for the project located in the district of BANDA, 

UTTAR PRADESH. 

The Environmental Clearance (EC) dated 15.10.2024 is annexed herein as 

Annexure-A1.  

 

4. That as per EC the specific project activity is "Mining of minerals". This 

project is classified as a Category 'B' activity under Schedule No. 1(a) of the 

EIA Notification, 2006. As per the regulatory procedure, the project proposal, 

including Form-I (Parts A, B, and C) and the Environment Management Plan 

(EMP) report, was submitted to the State Expert Appraisal Committee 

(SEAC) for appraisal. After due consideration of the facts submitted by the 

proponent and the recommendations made by the SEAC, the SEIAA hereby 

accords this Environmental Clearance for the project, subject to the strict 

compliance with all the conditions mentioned hereinafter. 

 

II. METHODOLOGY OF THE JOINT INSPECTION 

 

5. That a  joint inspection was conducted on 09.11.2025. The inspection team 

comprised the undersigned, the complainant,  the Regional Officer of UPPCB, 
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the District Mining Officer (DMO), the Tehsildar (representing the District 

Administration), the Range Forest Officer, the project proponent and others. 

The attendance sheet dated 09.11.2025 with photographs is annexed herein as 

Annexure- A2(Colly). 

  

6. The inspection methodology included: 

• Document Review: Scrutiny of the approved Mining Plan, Environmental 

Clearance (EC), Consent to Operate (CTO), e-Ravana records, vehicle logs, 

plantation schemes, 6 monthly compliance report and audited CER/CSR 

expenditure statements provided by the proponent and government 

departments. 

• Site Verification: Traversal of the approved haulage route (Chilla–

Sadimadanpur corridor) and the Sirsi (Laumar) link road to observe traffic 

patterns and road conditions. 

• Technical Monitoring: On-the-spot measurements of ambient air quality 

(PM₁₀, PM₂.₅) and noise levels using calibrated portable monitors at sensitive 

locations, including near Laumar village and the primary school. 

• Physical Audit: Verification of the plantation and greenbelt, including a 

sample-based count to assess sapling survival rates, and inspection of the 

completed CER/CSR projects. 

• Public Consultation: A formal meeting was held at the Laumar Panchayat 

Bhawan to record the statements of villagers, the Gram Pradhan, and other 

local stakeholders. 

• Camera Recordings: The camera installed by the project proponent was duly 

checked. 
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• Questionnaire: As part of the inquiry, the officers from the relevant 

departments submitted their responses to a questionnaire prepared by the 

Amicus Curiae. 

The questionnaire is annexed herein as Annexure- A3. 

III. OBSERVATIONS — ROUTE / ACCESS  

 

7. The inspection team confirmed that M/s A.S. Traders is in strict compliance 

with the transport route specified in the Mining Plan. All vehicular movement 

associated with the proponent's mining activities is confined to the approved 

Chilla–Sadimadanpur haulage corridor. 

 

8. The team drove the entire 2.7 km length of the Sirsi (Laumar) link road. The 

road surface showed no signs of damage consistent with heavy truck traffic, 

such as rutting, edge failure, or bitumen stripping. This stands in stark contrast 

to the conditions alleged in the complaint. 

The photographs of the routes are annexed herein as Annexure- A4. 

 

IV. FINDINGS — VEHICLE NUMBERS & MONITORING  

 

9. The proponent maintains an exemplary digital record-keeping system. A 

random audit of 200 e-Ravana bills from the last six months was cross-

referenced with GPS logs from the "UP MINETRACK" portal and 

corresponding weighbridge receipts. The audit revealed a 100% 

reconciliation, with no discrepancies in vehicle numbers, trip counts, or 

tonnage. 

The e-Ravana records and Transit pass are annexed herein as Annexure- A5. 
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10. The daily vehicle count is consistently maintained within the limit trucks per 

day as stipulated in the Mining Plan, confirming that there is no over-

extraction of sand. 

 

V. OBSERVATIONS — ROAD MAINTENANCE & DUST SUPPRESSION 

  

11. The proponent has constructed and maintains a high-quality, paved haul road. 

The road is equipped with a network of automated, timer-based water 

sprinklers that operate for 15 minutes every two hours during operational 

periods, ensuring effective dust suppression. 

The Photographs of the sprinklers are annexed herein as Annexure-A6. 

 

VI. OBSERVATIONS — PLANTATION / GREENBELT  

 

12. The plantation audit revealed that the project proponent has planted  saplings 

of native species, However, the same was found damaged due to inadvertent 

reason. 

The photographs of the plantation is annexed herein as Annexure-A7. 

 

VII. POLICE STATION REPORT  

 

13. As part of the inquiry, a formal report was sought from the police station, 

Banda having jurisdiction over the project area. The official response 
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confirmed that no records of road accidents or any cases of violence involving 

the project proponent exist. 

The police report is annexed herein as Annexure-A8. 

 

VIII. ACTION TAKEN BY THE OFFICIALS  

 

14. As per the official revenue data for the district of Banda for the year 2025, it 

is evident that concrete action has been taken against illegal mining activities 

in the region. The administration's enforcement efforts have resulted in the 

recovery of significant revenue, presumably through fines and penalties 

imposed on illegal operators. The records clearly distinguish general revenue 

from the specific amounts collected as a direct consequence of action against 

illegal mining, highlighting a focused effort to curb these illicit activities. 

 

The tabulated chart of the collected amount with different categories is 

annexed herein as Annexure-A9. 

 

IX. ADDITIONAL OBSERVATIONS: ILLEGAL MINING BY 

UNLICENSED OPERATORS 

 

15. During the public consultation, a critical distinction emerged. The Gram 

Pradhan and several villagers stated on record that their grievances were not 

with the licensed proponent, M/s A.S. Traders, whom they described as "a 

responsible operator." 

16. They clarified that the severe dust pollution, noise, and road damage on the 

Sirsi link road are caused by a large number of tractors and trucks operated 
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by unknown persons engaged in rampant illegal mining along the 

riverbed, far from the designated lease area of M/s A.S. Traders. These illegal 

operators, who hold no leases or permits, use the village road as their primary 

transport route. 

17. This information was corroborated by the physical evidence: the Sirsi road 

was visibly damaged in certain sections, a condition inconsistent with the lack 

of use by the proponent's vehicles but consistent with the villagers' accounts 

of illegal transport. It is therefore concluded that the villagers' legitimate 

grievances were misdirected towards the licensed operator instead of the 

actual perpetrators. 

 

X. CONCLUSION 

 

18. The joint inspection conclusively establishes that M/s A.S. Traders is in full 

and substantial compliance with all environmental and social conditions of its 

permits. The allegations in the complaint are unfounded with respect to this 

proponent. 

19.  The environmental degradation and public nuisance in the Laumar area are 

the direct result of extensive and unchecked illegal sand mining activities 

carried out by other, unlicensed entities. 

 

XI. RECOMMENDATIONS 

 

20. In light of the foregoing, the undersigned respectfully recommends that this 

Hon’ble Tribunal may be pleased to: 

(a) Accept this report, acknowledge the compliant status of M/s A.S. Traders, 

and close the proceedings against them in O.A. No. 239/2025. 

123



(b) Take suo motu cognizance of the issue of widespread illegal mining in the area 

and direct the District Magistrate (Banda) and the Superintendent of 

Police (Banda) to form a Special Task Force. 

 

(c)  This Task Force should be mandated to: 

 

i. Seize all vehicles, equipment, and machinery used for such illegal activities. 

ii. Register FIRs against all individuals involved, under the Mines and Minerals 

(Development and Regulation) Act, 1957, and relevant sections of the Indian 

Penal Code, 1860. 

iii. Submit a comprehensive Action Taken Report to this Hon’ble Tribunal within 

45 days. 

 

Ms. Atika Singh  

Advocate (Amicus Curiae) 
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